IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

OOA. 542/920

AT HYDERABAD

Dt. of Decision * 9.12.924.

1. M,K,S5amson

2. B.Venkaiah

3. C.Muralidhar Reddy
4, A.Venkataiah

5. E.Ramulu

1. Union eof

.. Applicants.

Va

India rep. by

its Secretary to Govt.of India,

Ministry

of Agriculture,

Central Secretariat,
Nsw Dslhi.

2. The Director General,
Indian Council for Agricultural
Resaarch,
New QOelhi.

8. The Project Director,

Director

of Rice Ressarch,

All India Co-ordinated Rice Improvement

Project {

AICRI1IP), (Pormerly)

'Rajendranagar, Hyderabad=5S00 030. .. Respondents.

founsel for

Counsel for

CRAM:

THE HON'BLE

THE HON'BLE

the Applicants : Mr. V.Venkateswara Rao

the Respondents : Mr. G.Parameswara Rao,
SC for ICAR,

SHRI A.V. HARIDASAN : MEMBER {(JuDL.)

SHRI A.g. RORTHI : MEMBER (ADMN.)
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_Vpapnorminqégigg;duties asqlgphnlcal Flelanssxstant, Thayé\

0.A., 542/92. : Dt. of Dacision : 9.12.1994.

ORDER

§ Aé per Hon'ble Shri A.V, Haridasan, Member (Judl,) §

The S applicants in this case were recruited
for ssrvice under the third respondaent as Skilled Assistantg,
after due process of selection. Applicants at.Sl.No,1 to 4

first
uarqiengagsd on 22.1.1986 and the Sth applicant was engagad

on 24.7. 1986 Thay Zfara being sngaged for‘ZD days a month

..8re.
and ; L beinb)paid on daily rates. Their prayser in this

e -._,4-,.-\_,‘

application is that the respondents may be diractad to

absorb the applicants on permanent basis as. Wechnlgglﬂﬁigld{
Assistant Grade-l in the pay Rs. 975-1540/- or any other
suitable post in the organisation of thelraépnndant No.3
and to pay them wages as per instructions cbntainad in
office memorandum No.F.49014/2/86-Estt.dC) datad the 7th

June 1988 with efPpget from the date of their respectivs

appointments on daily yages With corequential benefits,

It has besn averrsd in the application éhat the applicants

averSince i:::ﬁxhe date of their initial eﬁgagamentihaue
k\_/‘@ — Tk

baen perfeorming the dutiss of rsgular: Teehﬂical Fieldh
R

Assistants and therefore the inaction of tha adminlstrat;on
in service
not to regularise them/amounts to lelatlun of 14 and 21 of

€onstitution of India,

2. The raespondsnts in their reﬁly statement haue

rafuted the allsgations of the appllcants that they uere
the
A

e gl oar ST

c0ntsnd that tha applicant ars not antltled for ab.?,t:lr;:at'.l.!;m,_-‘r

»a/>TechniEal FLG{J;Assistants As ragagds the claim of

the applicant for regularisation it is contended that thajy

oy

\.‘*’f e !

= | - ‘ | ..3



the respondents to consider the regularisatien of the

-3-

activities of the organ%ﬁgtion in which th; anlicants

are invalved being onlylsaasonal in natura; thera ars

no sanctioned posts on which the applicants could be
absarhed. Howaver the respondents have made it slear

that the administration is taking up tha mattér with

the higher authoritiss.forigetting posts sanctioned gﬁﬂ that
the applicants and aimilarly placed other casual labourers
uoulﬁ;&f%ﬁ;bs considered Por regularisation on suitable

posts in their turn.

3. Heard learnad counssl for both the parties,
The claim of the applicants that they are entitlsd to be
regulérisad on the posts of Techﬂical/Fiald.Assistant
cannot be accepted for the reason that syen going by the
allegations in the applicaticn, the applicants do.not
PUlPill the educationsl qualification pgquired for
pield assistant in techniceal ssrvice bscause diploma in _
the relsvant Pidld with 5 years experience is é requisite
qualification for appointment as Field Assigtaﬁt Grade~I
in tschnical service. Howevsr the applicants have .  ~an
alternative prayer in this application &£— that the
respondents may be directed to consider them for regular
absorption in any posts to which they ars aligibla. The
respondents themselves have considered this asﬁact as is
ths ‘applirants and
raflected in their reply statasment thaqﬁsimilarly placed

casual labourepn would also bs censidersd for reqular

absorption on creation of posts.

4, Since-iﬂ the reply statement of the respondents L
it is admitted that the existing casual laboﬁrers would
be considered for ragular absorption on posts being
created, é%ii&%}%ﬁ}ua are of the considersed vieu that the

Uﬂ‘bégﬁgabe dispased of witn apprupriafe directions to
|
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applicants in posts for which they are educationally

and otherwise qualified. The nesd for absorption aof

the applicants in ppgular service has to be stressed

because the applicants have been continuing in servics

for the last B ysars. The very fact thst for 8 yasars

the applicants are being sngaged contingously for 20 days

a month shous that there is justificationm for crsation

of permanent poats. To keep the applicants as casual

labourers without a sense of belenging and security of

service does not appear to be beneficial gither to the

administration or for the applizants,

S.

In the light of what i7£b93rved above we

disposa af this application diracting the respon dants

MR-

to consider the creation of regular posts and to consider

N the reqularisation of the applicants in the existing

vacanciies/future vacancies for which thay ars sducationally

and by experience qualifisd and suitable., There is no order

*
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as to costs,

QW

D Yot
(A.B. RTHI; (A.Y. HARIDASAN)
R (CADMN.,

MEMBE MEMBER ( JUDL,)

/;H u« 7«79

Dated : The 9th December 1394, jD?wa/{I%vw )
(Dictated in Open Court)

Copy toi= [

Secretary to Go t. of India, Ministry 0? Kgriculture,
Union of India, Centrsl Secrestariat, Ty Deihi.

The Director Gsnaral, Indian Ccuncil Fur Agriculitural w
Resegrch, New Dalhi, .
The PrmJuct Director, Oirector of Rice fesearch, All .

india Co.ordinated Rice Impro sment Project (AICRIP)
(Pormerly), Rajendranagar, Hyd-030. |

Ons copy to S5ri.V.yenkatnswara Rao, ad ocate, CAT ,H
One copy to Sri. G.Parmeswara Rao, S5C ICAR, CAT, Hyd
vne copy to Library, CAT, Hyd. :

One spare copy.




